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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL  
(SOUTHERN ZONE BENCH, CHENNAI) 

 

Original Application No. 442 of 2013 (SZ) 
With 

Original Application No. 20 of 2017 (SZ) 
With 

Original Application No. 276 of 2017 (SZ) 
With 

Original Application No. 77 of 2021 (SZ) 
 
 

IN THE MATTER OF:  
Jith Kumar         ...Applicant(s) 

Versus 
The State of Kerala and Ors.      ...Respondent(s) 
 

With 
Abdul Bhasheer        ...Applicant(s) 

Versus 
Kochi Municipal Corporation and Ors.    ...Respondent(s) 
 

With 
Lawyers Environmental Awareness Forum    ...Applicant(s) 

Versus 
State District Environment Impact Assessment 
Authority, Trivandrum &Ors.      ...Respondent(s) 

With 
Suo Motu proceedings initiated based on a letter 
Received from Mr.JusticeA.V.Ramakrishna Pillai,  
Former Judge, High Court of Kerala, Chairman, 
State Level Monitoring Committee, Kerala    ...Applicant(s) 

Versus 
The Chief Secretary,  
Government of Kerala, 
Thiruvananthapuram &Ors.      ...Respondent(s) 

 

 

STATUS REPORT SUBMITTED ON BEHALF OF CHIEF 

SECRETARY, GOVERNMENT OF KERALA 

 It is submitted that this Hon’ble Tribunal by its Judgment in 

O.A.Nos.442/13, 20/2017, 276/2017 and 77/2021 dated 21.06.2021 has 

directed the Chief Secretary, State of Kerala to file the Status Report and 

accordingly, he submits the following Report:- 

 2.  It is humbly submitted that the State Government and Kochi 

Municipal Corporation have initiated solid and concerted effort to resolve the 

issue of pollution by remediating legacy waste dump yard at Brahmapuram 

and to establish integrated Solid Waste Management (Waste-to-Energy) project 

to avoid further dumping of waste. 

 3. It is submitted that for addressing the problem in the gaps in 

waste management issues, Additional Chief Secretary, Local Self Government 

Department convened various meeting and directed various LSG’s to submit 
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action report based on Segregated waste collection and management, Organic 

waste disposal and management, Bioremediation of legacy and mixed waste, 

Management of discharge from the dumpsite, other waste management 

measures taken.  The consolidated action report may be seen as Exhibit R13 

(a). 

 3.  It is further submitted that directions were sent to the District 

Collector, Ernakulam and IGP, Kochi to intervene to stop illegal dumping of 

faecal sludge at Brahmapuram, in the water bodies especially in the night and 

it was ensured from District Collector, Ernakulam that steps have been started 

to curb such illegal actions through joint efforts of multiple departments.  In 

the DLMC constituted by this Hon’ble Tribunal in O.A.No.606/2018held lon 

26.08.2021 discussed about the matter and it was decided that joint task force 

of Corporation, Police, PCB, and Health Department should conduct 

inspections and catch such vehicles which are transporting waste in an illegal 

manner and dumping septage waste at Brahmapuram.  Regarding the dumping 

of septage waste dumping near the Treatment Plant at Willington Island by 

tanker Lorries was also discussed in the meeting and directions were given to 

the Police & Corporation Squad to arrange special patrolling kin that area and 

strict actions will be taken against the culprits in the matter.  It was also 

directed Kochi Corporation Secretary to take urgent necessary action to 

complete the Annual Maintenance of the FSTP at Brahmapuram, and in the 

meanwhile to divert faecal sludge to the Willingdon plant, which is functioning 

only at 50% capacity.  Kochi Corporation Secretary was also directed to furnish 

status report on the matter of removal legacy waste at Brahmapuram at the 

earliest and instructions were given to regional performance audit officer to 

look into the records of the Willingdon FSTP Plant to discover the extent of 

capacity utilization of the plant during the time of Annual Maintenance of the 

Brahmapuram plant and to provide report on whether there was a reported 

increase in capacity utilization, pre or during Annual maintenance period of 

the Brahmapuram FSTP, the status continues to be the same. 

 4. It is submitted that Government vide its order No.G.O.(Rt) 

No.1754/2021/LSGD dated 14.09.2021 has approved tipping fee of Rs.3550/- 

per ton offered by the Consortium led by M/s.Zonta Infratech Pvt. Ltd for the 

development of Integrated Solid Waste Management Project with a Waste to 

Energy Plants of minimum 300 TPD on Design, Build, Finance, Operate and 

Transfer (DBFOT) basis at Brahmapuram in Ernakulam District. [Exhibit R13 

(b)] 

 5.  It is respectfully submitted that the Tripunithura Municipality has 

reported that they are strictly following the Solid Waste Management Rules, 

2016 and respective laws for the effective control of the waste management.  

Stringent action is being taken against plastic consumption and awareness is 
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being given to people to reduce the use of plastic.  The municipality is giving 

prime importance to promote nil waste production and to process the waste at 

the source itself.  Accordingly, by including in different plants, subsidy and 

technical support are given to install pipe compost, bio gas plant, bio gas bin, 

kitchen compost, compost bin, bucket compost etc.  These organic composts 

are used for agriculture and gardening and other connected purposes.  The 

municipality has reported that they are doing earnest efforts to reduce the 

waste and to process the generated waste in proper, scientific and technical 

manner.  Arrangements have been made to treat the waste at the source itself.  

There are 73 members in ‘haritha Karma sena’ and with the help of them 

segregating the waste at the source and collecting from door to door and 

treating them separately.  Photographs depicting collection of dry waste from 

households and other establishments are produced herewith and may kindly 

be seen as Exhibit R13(c).  

 5. It is submitted that the non bio-degradable waste including plastic 

in Tripunithura Municipality are collected separately, stores and handed over 

to ‘Eco-green Kerala Ltd’ a Government approved agency.  The organic wastes 

are collected and handed over to Brahmapuram plant working under Kochi 

Corporation.  An agreement was entered into with the Kochi Corporation since 

2012 and Rs.1740/- per one tone waste is paid to the Kochi Corporation.  

A.”Thumburmuzhi model” aerobic compost plant is established at Thaluk 

Hospital compound and a mini material collection facility is also functioning 

along with this plant.  A photograph of the same is produced herewith and may 

be seen as Exhibit R13(c).  A campaign “My waste my responsibility” is to clean 

Thirupunithura mission and solid waste processing plan and conveyed this 

message to entire 49 wards through health sanitation committees.  The 

Municipality has established an aerobic compost bin at Anapparampu 

comprised in ward 41 and which is functioning in full and efficient manner due 

to the vigilant supervision by the councilor, health workers, residents and 

residents associations.  A photograph of the aerobic compost unit functioning 

at Anapparampu comprised in ward 41 is produced herewith and may kindly 

be seen as Exhibit R13(c).  It is also reported that canals and water flows in 

Tripunithura are cleaned through Ayyankali employment guarantee scheme.  

The Municipality has employed 76 employees for cleaning purpose and the 

roads and canals are cleaned on daily basis. 

 6.  It is humbly submitted that Aluva Municipality has reported that they 

are giving prime importance to promote nil waste production and to process the 

waste at the source itself.  The Municipality has affected with high density and 

acute shortage of space.  At present, the land use of the Municipality is 

residential 35.54%, commercial 6.17%, Industrial 0.39%, Part and open space 

3.79%, agriculture 8.13%, wet land 0.67%, vacant land 3.70% and water body 
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11.69%.  As per the available data the vacant space are private holdings.  

Regardless of the space constraint Aluva Municipality has provided 4 STPs in 

0.19 Ha of land as pr the approved master plan of the Municipality.  Earnest 

effects are being taken to reduce the waste and to process the generated waste 

in proper, scientific and technical manner.  It is also reported that Aluva 

Municipality has entered into an agreement with an agency called 

“PLANAatEARTH” in the year 2015 itself for waste management.  This agency is 

an empanelled agency by Kerala State Suchitwa Mission.  This agency covers 

26 wards of Municipality.  Plastic, paper, glass are collected from door to door 

with a user fee of Rs.50/- and non-recyclable plastics, rubber, shoes/slippers, 

bags, leather and multi-layer plastics are also collected.  Dry wastes are 

collected from 109 commercial establishments every week.  True copy of the 

photographs showing the activities carried out for the waste management at 

the Municipality is, May kindly be seen as Exhibit R13 (d).  Aluva Municipality 

has entered into an agreement with the Kerala Enviro Infrastructure Ltd in 

August, 2018 for the management of spoiled mattress, pillows an soiled 

plastics into the sanitary landfill with a fee of Rs.1750/MT as per the SWM 

Rules.  The Municipality is taking earnest efforts to reduce he wastes sending 

to the Brahmapuram Plant.   It is also reported that Aluva Municipality is also 

ensuring that waste is no dumped into Periyar River and taking stringent 

actions against those who are violating this.  The offices functioning within the 

local limits of the Aluva and Thripunithura Municipality are strictly complying 

with the green protocol.  Sewage treatment plants are erected on all the 

hospitals and huge flats and apartments. 

 Therefore it is most humbly prayed that this Hon’ble Tribunal may be 

pleased to record the said status report submitted on behalf of Chief Secretary, 

Government of Kerala on Record and thus render justice. 

Dated at Chennai on this the 7th day of October, 2021 

 

 

                  (E.K.Kumaresan) 

O.A.No.442 of 2013 (SZ) - Counsel for R1 
O.A.No.20 of 2017 (SZ) - Counsel for R6 & R9 

O.A.No.276 of 2017 (SZ) - Counsel for R3, R5 & R9 
O.A.No.77 of 2021 (SZ) - Counsel for R1 to R3, R5 & R7 

Standing Counsel for State Government of Kerala 
NGT(SZ) Chennai Bench 
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